
CENTRAL AgllNISTRATIVE TRlBm^AL, MALPUR BEI-jQI, JABALFUR

CIRCUIT CX)URT AT qjAIJOR

Original Application No. 204 of 2003

Gwallor, tills tile 23rd day of April 2003

Hon'ble ̂ rl R.K. Upadhyaya — Member (Adnnv.).
Hon ble shrl J.K. Kauslilk — Member (Judicial),

Raj an Lai, aged about 50 years,
S/o. Sirl Nand Ram (gangman
v.orklng under Permanent Way Injector,
Mohana - Bhopal, Division), Resident of
Rallv.'J^ Quarter No. RB I, Ilnd Block,
No. E/IV station Rlnhat Rallvgey colony,
District Gwallor (M.p,), ^pl leant

(By Advocate - shrl R.G. sonl)

Versus

1, Union of India, tiirough General
Manager, Central Railway, Mumbal
CST.

2. Deputy Chief Engineer (Construction)
Central Railway, Gwalior.

3» Divisional RallvjBy Manager, Central
Rallv/ay, Hablbganj (BHopal), Re gpon dents

ORDER (Oral)

By R.K. Upadhyaya, Meriber (Adrinv.) «-

The grievance of the applicant Is that he has not been

paid full amount of arrears Insplte of the order of the

Tribunal dated 23/09/l999 In O.A, No. 510/1995. The learned

counsel further states that he had given the particulars of

due amount payable to the applicant. He had also given a

letter dated 25/0l/2002 (Annexure A/riT)for the full amount

of arrears which have not been given to the applicant.

2. After hearing tiie learned counsel for the applicant v;e

are of the view that en as of justice would be met by giving

direction to the respondents to make the payment within the

time bound manner. For tills purpose^wltiiout 83<presslng any
opinion on tiie merits of the claim of the applicant we direct

the applicant to make a fresh representation to respondent No.



I ^1 lii^ •«-

2 *

2 ;vati-iin a period of 2 weeks frorn today alongwitii the copy of
tnls order and a copy of original applicaUon. In case
the applicant cotplies with out ̂ ^taction, teapon<fent No. /ic
reotad to decide tlie representation of the applicant so laade

Within 2 montiis from the date o- recelni-o. receipt or copy of this order
along,dth copy of tdie original application an ̂

ppiication ano representation
y a ̂ peeking and reasoned order. He is also directed to
d—cate his decision to the applicant pr^ptly.

3. in View Of me direcUon in me preceding paragraph,this
original application is disposed of at the admission stage
itself.

(J.K. KAUSMIkT
Ma>lBi2R (J) (R.K. UPAKiYAYA)
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